
201 Writ&eR ARltDeT, AGRAHAYANA 28, 1902 (SAKA) Written AU\Det's 20Q 

THE MINISTER OF STATE IN THE 
KINISTRY OF FINANCE (SHRI 
SAWAISINGH SISODIA): (a) Yes, 
Sir. 

(b) The Association had made varl-
· ous demands like appointment of a 

Pension COmmission, grant of benefit 
of merger of dearness allowances with 
pay for retirement benefit .. to existing 
pensioners, family pension to families 
of those who retired before 1st Janu-
ary, 1964, etc. 

(c) and (d). Their demands have 
been carefully considered but it has 
not been found possible to accept them. 
However. the Government is granting 

· dearness relief to pensioners in accor_ 
dance with the recommendations of 
the Third Pay Commission. So far, 
ten instalments of relief. amounting to 
a minimum of Rs. 50 and maximum of 
Rs. 250 have been sanctioned. In 
addition the Central Government pen-
sioners, who retired prior to 1st Janu-
ary, 1973 have been allowed ad hoc 
relief ranging from Rs. 15 to Rs. 35 
per month. 

• 

4669. SHRI K. MALLANNA: Will 
the Minister or COMMERCE be 
pleased to state the details regard~ 
the steps being taken to boost exports 
during the current year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI 
KHURSHEED ALAM KHAN): A 
statement is attached. 

Statement 

The Govemment has recently taken 
a number of measures to pl"omote ex-
ports during the current year. These 
include the following:-

(i) Exclusion of production 'for 
export for the propose of "licensed 
capacity" and "dominance". 

(ll) Favourable treatment to 
technology imports for export pro-

, duction which involved lump-sum 
payment ot royalty. ~ 

(iii) Free trade zone like-treat-
ment to all 100 per cent export 
oriented units. 

(iv) To allow automatic expansion 
to an expanded list of industries for 
the purpose of increasing production 
tor export. 

(v) Selective relaxation in restric-
tions imposed on new industrial 
undertakings in metropolitan cities 
to such units which produce for ex-
ports. 

(vi) Input planning for export 
production has been rationalised. 

In addition, the EXIM BANK, go-
ing to be set uP shortly. will encourage 
the financial infra-structure for ex-
POrts. In order to reduce delays. 
procedures for disbursement of duty-
drawbllck are also being streamlined. 

~ Loans giVeD to Geovanola BIDDy 
Limited, COcbin by Canan Bank-
L.I.C. and other Financial InStitlltiOIl8 

4670. SHRI KAMLA MISHRA 
MADHUKAR: Will the Minister of 
FINANCE be pTeOed to state: 

(a) the total amount ot loans, over-
drafts. cash-credit and term loan 
accorded to the Geovanola Bmny 
Limited, Cochin by the Canara Bank, 
Life IlHIurance Corporation ot India 
and other financial institution indi-
vidually; ...,_ 

(b) whether the Company has 
taken out major assets pledged with 
the above organisations and has dec-
lared illegal lock-out since March, 
1979; 

(c) if so, the facts of (a) and (b) 
parts above; and 

(d) what action has been taken 
. against the management to realise the 
debts and with what results? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 

MAGANBHAI BAROT): (a) .Mls. 
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Geovanola BiDD~ Ltd., CodUn doH 
not appear to have obtaiDed loaDs from 
any Of its term lending flnaDcial 
institutions. The units had however 
obtained Inancial UlistaDce from the 
Canara Bank. In accordance with &he 
praetice. and usaies cuetomary amoDl 
the bankers and also in coaformity 
with the provisions of the st.atute gov-
erning the nationaliled banks, iDb'-
mation relating to individual conati-
tuent. of the banks. cannot be divul.-
ed. 

Cb) and C c). The bank hu reported 
that no inltance of the Company 
having soIa any 0'1 its assets pledged 
with them has come to their 'notice. 
It ~ been reported that the unit 
declared lock-outs in 19'1'1 and alain 
in March, 18'19 due to labour trouble. 

Cd) The bank has taken appropriate 
legal .ps for pr~tectinl its Qutstaud-
iR, due&. 
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